1=

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 889 of 2018

In the matter of

Harbans Singh
‘Versus
State of Punjab

Factual / Action Taken Report on behalf of Punjab Pollution
| Control Board in compliance of order dated 20.12.2018 (received on 3.8.2019

at Patiala Office).

RESPECTFULLY SHOWETH

1.  That the Hon'ble National Green‘ Tribunal was pleased to take
cognizance of a complaint made by the applicant above name'd and the
same was treated as Original Application no. 889 of 2018, wherein order
dated 20.12.2018 was passed and the State Pollution Control Board was
directed to look into the matter and furnish a factual and action taken
report to the Hon'ble Tribunal within one month from the date of receipt

of copy of the order via email at ngt-filing@gmail.com.:

2. That it is relevant to men’;ion here that the copy of order dated
20.12.2018 passed by the Hon'ble Tribunal in the above mentioned case
is received in the office of Punjab Pollution Control Board at Patiala on
3.8.2019 and in the concerned Regional Office of the Board at Sangrur

on 5.8.2019.

3. That in compliance of order dated 20.12.2018 passed by the Hon'ble

w”/ Tribunal, it is respectfuliy submitted that earlier a complaint made by
neet l

¢d™ 4. Sh. Harbans Singh S/o Sh. Gurcharan Singh and others, regarding
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discharge of the untreated effluent into borewell, generated from the
various activities of Heritage Public School, Vill. Rampura, Bhawanigarh,
District Sangrur was received in the month of October 2018, in the

office of Punjab Pollution Control Board at Patiala.

4. That in order to investigate the said complaint, the site of the Heritage

Pubiic School, Vill. Rampura, Bhawanigarh, District Sangrur was visited
by the officer of Punjab Pollution Control Board on 29.3.2019 and it was

observed.as under:-
i The school has 1700 number of students.

ii. The domestic effluent generated from the ‘school
premises is being discharged in agriculture fields located
at rear side of the institute for irrigation purpose

* without any treatment.

iii. The school has provided two number borewells.
However, no effluent was being discharged into the

same and were found plugged during the visit.

iv. The school has one number DG set of 80 KVA capacity,
which is not equipped with canopyA and adequate stack

height.

V. The municipal solid waste generated is being burnt at

the rear side of the institute.

That the educational institute has been established without obtaining
NOC from the Board and the same is being operated without cdnsent to

operate' of the Board ufs 25/26 of Water (Prevention & Control of

Pollution) Act, 1974 and u/s 21 of the Air (Prevention & Control of

%yPollution)vAct, 1981. Accordingly, the educational institute was issued
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show cause notice vide office letter no. 1701 dated 2.4.2019
(Annexure-A). But, the institute has neither submitted application for
obtaining consent to opefate under the Water Act, 1974 and the Air Act,
1981 nor has submitted any reply in re‘sponse' to the show cause notice
issued to it. The educational institute was also given an opportunity of
personal hearing on 10.5.2019 vide office letter no. 1949 dated
‘25.4.2019 (Annexure-B), to explain its position but, the educational

institute failed to attend the hearing.

6. That howéver, a reply was submitted by the educational institute vide
letter no. HPS/GEN/0615/2019-20 dated 23.4.2019 (Annexure-C)
| stating that the school has already plugged the borewell and will
permanently plug the borewells in a short period. However, no time limit
to permanently plug the borewells was submitted by the educational
institute. Educational institute further submitted that the DG set of 80
KVA capacity has now been equipped with canopy and adequate stack
height and also the .rr'lunicipal solid waste generated is not being burnt
now. However, the educatiqnal institute failed to explain about the
disposal of the municipal solid waste generated from its premises & did

not apply for obtaining consents to operate.

7. 'Thét keeping in view the violations made by the educational institute, a
show cause notice for violation 'of the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &
Control of Pollution) Act, 1981, alongwith an opportunity of personal -
hearing before Senior Environmental Engineer, Zonal Office-II, Patiala

: on 25.07.2019 was issued to the institute vide letter no. 2775 dated

W 10.7.2019 (Annexure-D).

b
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8.  That Sh. Anii Mittal, Chairman of the Heritage Public School, Vill.
Rampura, Bhawanigarh, District Sangrur, appeared before -the Senior
Environmental Engineer, Zonal Office-II, Patiala on 125.07.2019 and
submitted written reply and same was taken on record. It was

submitted in the reply that the school has already provided canopy and

stack of adequate height with the DG set of capacity .80 KVA and
burning of municipal solid waste gen-erated from the school premises
has been stopped. It is further mentioﬁed that the borewells earlier
provided by the school has been permanently pluggéd and the
compliant made by Sh. Harbans Singh S/o Sh. Gurcharan SingH and

others has already been withdrawn.

9.  That after hearing, the officer of the Board and representative of the

School, the Senior Environmental Engineer decided as under:

A.  The institute will apply for obtaining consent to operate
under the Water (Prevention & Controt of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act,
1981 alongwith requisite document and fees to the

Board within 15 days.

B. Environmental Engineer, Regional Office, Sangrur shall
visit the institute after 15 days- to verify the contentions
of the institute given by it during hearing and thereafter
process the Consent application.s of the institute on

merits.

10. That the proceeding of personal hearing held on 25.7.2019 at Patiala

were conveyed to the Heritage Public School, Villl. Rampura,

Bhawanigarh, District Sangrur vide letter no. 3171 dated 30.7.2019

h,,ﬂenw‘?’ ?c_z,cmﬂ(Annexure E) The case will be reviewed after 15 days, which have

( I T N WG C 0"" [ G(L
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been afforded to the school by the Senior Environmental Engineer vide

letter dated 30.7.2019 and further action will be taken in the case, in

accordance with the provisions of the Law.

11.  That the reply is hereby submitted in compliance of order dated
18.12.2018 (received on 3.8.2019 at Patiala) of the Hon'ble National

Green Tribunal, for kind consideration and appropriate orders please.

Submitted by

a9
(Harjeet Singh), -
Environmental Engineer,
Punjab Pollution Control Board,
Regional Office, Sangrur (Punjab)

VERIFICATION:

Verified that the contents of paragraphs 1 to 10 of the above
Factual / Actioﬁ Taken Report are true and correct to my knowledge as
derived from the official record. The contents of paragraph 11 are prayer. No
part of the above Factual / Action Taken Report is false and nothing material

has been kept concealed or suppressed therein.

b

Vords

(Harjeet Singh),

Environmental Engineer, ,
Punjab Pollution Control Board,
Regional Office, Sangrur (Punjab)
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AMMENURE- A

N PUNJAB POLLUTION CONTRO »
- lNDU;E&l?NAL OFFICE

E-mall: eerosangrur@gmail.com; Web: ww___&n@m RSAL PO'NT’ SANGRU\ - -~ PR.JFax No.016 -'2;3475
No..l2l\...... Registered- Dated.QH.].?_.H.,.ﬁ.lﬂ. '
To

M/s Heritage Public School,

Vill. Rampura, Bhawanigarl),

Distt.Sangrur.
Sub:-

Violation of the provisions of uls 26/26 of Water (Prevention & Cohtrol of
:’g:}l;ltlon) Act, 1974 & uls 21 of Air (Prevention & Control of Poliution) Act,

Whereas, it is mandatory on the
'consent to establish (NOC)/ 'consent to operate'
Control of Pollution) Act, 1974 and uls 21 of the
for its establishment & operation of an outlet.

And whereas, it is also mandatory on the part of the educational institute to provide
adequate and appropriate pollution control system to bring down the concentration of various
pollutants in its waste water/ emissions within the limits prescribed by the Board.

And whereas, a complaint made by sh. Harbans Singh S/o Sh. Gurcharan Singh -

and others regarding discharge of its untreated effluent into borewell generated from the various
activities of school has been received in this office.

And whereas, the site under complain
20/03/2019 and it was observed as under:-
1 The school has 1700 number of students. '
2 The domestic effluent generated from the school premises is being discharged in agriculture
fields located at rear side of the institute for irrigation purpose without any treatment.

3. The school has provided two number porewells. However, no effluent was being discharged into
the same and were found plugged during the visit.

4. The school has oné number DG set of 80 KVA capacity,
adequate stack height.

5. The municipal solid waste generated is being burnt at the rear side of the institute.

And whereas, the educational institute has been established without obtaining NOC
from the Board and the same is being operated without consent to operate' of the Board uls 25/26
of Water (Prevention & Control of Pollution) Act, 1974 uls 21 of the Air (Prevention & Control of
Pollution) Act, 1981. -

' And whereas, the educational institute has failed to apply and obtain the consent of
the Board under the Water Act, 1974 & the Air Act, 1981, willfully causing water and air -pollution in -
the vicinity, thus violating the provisions of said Acts. - : ,

And whereas, it has now been proposed to initiate action against the educational
institute under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of show cause.

' As such, you aré hereby given an opportunity of show cause in writing within 15
days from the date of issue of this notice to explain your position as to why aF:tion under the
provisions of Water (Prevemion & Control of Pollution) Act 1974 and Air (Prevenhon' & Control of
pollution) Act, 1981 may not be taken against the educational institute, failing which, i} ‘Will be
presumed that the educational institute has nothing to say and action u.nd_ef the provisions of
aforesaid Acts will be taken against the educational institute without giving further notice/

e

part of an educational institute to obtain the
of the Board uls 25/26 of Water (Prevention &
Air (Prevention & Control of Pollution) Act, 1981

t was visited by AEE of this office on

which is not equipped with canopy and

' o ' Environmental Engi
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NNNEQURE - &

< S PUNJAB :%LUTION CONTROL BOARD
IONAL OFFICE
INDUSTRIAL Focal POINT, SANGRUR
E-mail: eerosangrur@gmall.com; Web: www.ppcb.gov.in Ph./Fax No.01672-233475

'No. \qlﬂ? , : Dated ),VL,/};

To
M/s Heritage Public School,
Vill.Rampura, Bhawanigarh,
Distt.Sangrur

Sub:- Violation of the provisibns of the Water (Prevention and Control of
Pollution) Act, 1974 & the Air (Prevention and Control of Pollution)
Act, 1981.

Ref:- .This office letter no. 1701 dated 02/04/2019,

Whereas, the educational institute was served with show cause notice for
violation of the provisions of the Water (Prevention and Control of Pollution) Act, 1974 &
the Air (Prevention and Control of Pollution) Act, 1981 vide this office letter no. 1701
dated 02/04/2019, but the educational institute has neither submit any reply in this
office nor has submitted an application for obtaining consent to operate under the Water
(Prevention and Control of Pollution) Act, 1974 & the Air (Prevention and Control of
Pollution) Act, 1981 through OCMMS.

And whereas, the matter has be
to give an opportunity of personal hearing before initiating further action a

en viewed seriously and it has been decided
gainst the
company. :

, As such, you are hereby requested to appear in person before the
Environmental Engineer, Regional Office, Sangrur of the Board in his office at Industrial
Focal Point, Sangrur on 10/05/2019 at 11:00 am to explain your position, failing
which, it will be presumed that you have nothing to say in the matter and further action
as per provisions of the said Acts will be taken without any further notice / opportunity.

b fogi.09

Environmental En ineer

b
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‘ Hevitage Hublic 2 clyonl
- § = ffiliated to CBSE New Delh! (10+2)

- ¢ , vide Affiliation No. 1630302
T, (School Code 25058)

Rampura, Bhawanigarh
Distt. Sangrur (Pb.),
Pin- 148026

Ref. No..HPs\nenl 0615|209, 20 Date....Q&s.@Hz...?.«elﬁ.

To

m =13 (5T |
The Environmental Engineer Wﬂ ff/ '
P_unjab Pollution Control Board s VETEY ‘ Q«_y&
Sangrur. ' /
e\l @
Sub:- Reply to the letter no 1701 dated 02—04-2019. \} 4\@\\%

With ref. to letter no.1701 dated 02-04-2019 this is to inform you that the site
unde_r»compla'mt was visited by AEE of your good office on 29-03-2019 & observe
the system. The system has improved to some extend.

~ The school has already two number bore wells and we have already plugged these
bore wells. Permanent plugging will be done very soon. ' >

The school has one number DG set of ROKVA capacity which is now equipped
with canopy and adequate stack height.

So far as burning of municipal solid waste generated is concerned the educational
institute has stopped this practice. '

Rest, 1 assure you that the standards will be achieved laid down by the board as
early as possible. The order will come into force with immediate effect.

Thahks and Regards.

|
Heritage Public School w\
V. Rampura, Bhawanigarh N\

~Uatzd O

Help Desk : 01672-272542, 9781 5-01137, 95922-511 37
E-mail : principal_hps@yahoo.com, Web Site : www.heritagepublicschool.com
Environmental Engineer

\g g}\%
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] REGISTERED
o : ’
M/s Heritage Public Schoo,
Vill. Rampura, Bhawanigarh,
Distt. Sangrur.
Sub: Show cause notice for violation of the provisions of Water (Prevention &

Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981.

Whereas, it is mandatory on the part of the institute to obtain consent of the
Board u/s 25 OI. the Water (Prevention & Control of Pollution) Act, 1974 to operate its outlet & I
w/s 2‘1 of the Air (Prevention & Control of Pollution) Act, 1981, to operate its industrial plant
for discharge of effluents/emissions arising from its premises. oo

And whereas, it is mandatory_on the part of the institute to provide adequate
and_ appropriate effluent treatment facilities/air pollution control devices so as to contain the
various pollutants in the effluents / emissions discharged by the industry, within the
standards laid down by the Board. ' )

And whereas, a complaint made by Sh. Harbans Singh S/0 Sh. Gurcharan ‘
Singh and others, regarding discharge of the untreated effluent into borewell generated [
|

from the various activities of the subject cited institute was received in this office.
And whereas, the site under complaint was visited by Officer of the Board on

29/03/2019 and it was observed as under:-
. |

1. The school has 1700 number of students. I .
2. The domestic effluent generated from the school premises’is being discharged in
agriculture fields located at rear side of the institute for irrigation purpose without any
treatment. :
3. The school has provided two number borewells, However, no effluent was being
discharged into the same and were found plugged during the visit.
4. The school has one number DG set of 80 KVA capacity, which is not equipped with |
canopy and adequate stack height. : . \
5. The municipal solid waste generated is being burnt at the rear side of the institute. - \1

And whereas, the educational institute has been established without obtaining
NOC from the Board and the same is being operated without consent to operate’ of the ‘
Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 u/s 21 of the Air

i (Prevention & Control of Pollution) Act, 1981. .
,” And whereas, the education institute was issued show cause notice vide this
' office letter no. 1701 dated 02/04/2019. But, the institute has neither submitted application
for obtaining consent to operate under the Water Act, 1974 and the Air Act, 1981 nor has
submitted any reply in response to the show cause notice issued to it. The education
ity of personal hearing on 10/05/2019 vide this office

institute was also given an opportun _
letter no. 1949 dated 25/04/2019, to explain its position but, the education institute has failed

to attend the hearing. - _ A
And whereas, a reply was submitted by the education institute vide its letter

no. HPS/GEN/0615/2019.20 dated 23/04/2019 stating that the school has already plugged
the borewell and will permanently plug thé borewells'in a short period. However, no time
limit to permanently plug the borewells has been submi@te’d by th'fé-educatién:mstitute.
he DG set of 80 KVA cdpacity has now been

Education institute has further submitted that t : .
stack height and also the MSW generated is not being -

equipped with canopy and adequate d is n
e P nstitute has failed to explain about the disposal of the

burn now. However, the education i air |
MSW generated from its premises & has not applied for obtaining consents to operate as |

yet.

An insti i i f the
, the institute has failed to obtain NOC/Consent to (_:perat_e of t
A llution) Act, 1974 and the Air (Prevention

the Water (Prevention & Control of Po _ ne TeVE
Zoérjnzz?e;f Pollution)(ACt, 1981 and is willfully causing water and air pollution in the

vicinity, thus violating the provisions of said Acts.

Scanned by CamScanner



\ And whereas, the institute has failed to attend the observations as raised by
the Board and is in operation without valid consents of the Board as well as in violation of
the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Bir
(Prevention & Control of Pollution) Act, 1981.

And whereas, it has now been proposed to initiate action against the institute

for violation of the provisions of the Water (Prevention & Gontrol of Pollution) Act 1974 and
reasons after affording an

Air (Prevention & Control of Pollution) Act, 1081 due to aforesaid

opportunity of show cause -cum- personal hearing- .

As such, you are, hereby, afforded an opportunity to show cause in person

pefore the Senior Environmental Engineer Zonal Office-1I, Patiala of the Board in his
pm, to explain

office at Vatavaran Bhawan, Nabha Road, Patiala on 25.07.2019 at 3:00

as to why the proposed action under the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 should not be
taken, failing which it will be presumed that institute has nothing t0 8 nd the Board shall
go ahead to take the proposed action under the gaid Acts witho ny further

notice/opporiunity.

=

for Sr. Environmen al Engineer
Zonal Offi e-11, Patiala

Endst. No. oSy Ié Dated —ﬁ:‘]’m) ‘

forwarded to the Environmental Engineer, Punjab
ested to intimate

send the report’

A copy of the above is

Pollution Control Board, chel Sangrur for information. He is requ
the date of heaxing to the also visit the school and thereafte

alongwith fresh recommendation.

for Sr. Environment 1 Engineer
Zonal Office-1I, Patiala
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~ M/s Heritage Public School,
Vill. Rampura, Bhawanigarh,

Distt. Sangrur.

Subject Proceedings of the persenal  hearing given / by the

Sr.Environmental Engineer, Zonal Office-11, Patiala of the Board
M/s Heritage Public' School, Vill, Rampura, Bhawanigarh, Distt,
Sangrur to Show cause notice for violation of the provisions of
Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 on 25.07.2019.

- ihe following were present:

From the Beard

. Rajeey Gupta, EE, Z0O-I1, Patiala
Fram the industrys: '

Sho-Anil #ittal, Chairnian of the Schooi _h

Environmental Engineer, Zonal Office-II, Fatiala brought out thet @
semplaint made ny Sh.,Harbans Singh S/o Sh. Gurchareq Singh and cothers, rogar RQ—
il G of the untreared effluent into borewell generated from: the varicus activities
ot the subjecl cited institute was received in this office. S , B .

The site- under complaint was visited by Officer 67 the Board on
2970372019 and it was observed as under:- : P
1. The schooi has 1700 number of students. SR -
2. The domestic effluent generated from the school premises is being dischiaiged in
agriculture fields located al rear side of the institute for irrigation purpose withaut
any treatinent. . : : "
. The schocl has provided two pumber boreweils. However, No effluent was being
discharged into the same and were found plugg_e'd.during.the:visit. o et
‘4. The school has one number DG 'set of 80 KVA capacity, which is not equippad with
canopy and adequate stack heightst o _ o
waste generaled. is being-.burnt. gt\-‘,%th.e.. rear sice of ghe
(IR . : 5 N SR

i.istitute, R e Jrorome s laid - s

Ue

[

. The rnunicipal . solid

“The educational ‘institute has been established ‘without Obtaining NO(‘_‘-
from the Board and the same is being Operated: without consent to operate' of ihp
Board /s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 u/s 21 of the. Ajr »
(Prevention & Control of Poliution) Act, 1981, , ;- :
: Accordingly, the education institute :was, iSsngd:V,S‘hpW'cause notice vide

- tivis office letter no. 1701 dated 02/04/2019. But, .the Instityte has neither submitteq
application for obtaining consent to operale under the Water Act, 1974 ang the Air Act
1981 nor has submitted any reply in response to.lhe ‘shgw_g_ausﬁe notice issye] to-it" =
The education inslitute was also - given an op’p’ortunit\/ of, Persoral hea:'-ing 01;

10/05/2019 vide this office letter na, 1949.‘dated__‘25/04[20194:to'_ey,)1ain its position.

but, the education institute has failec to attend the hearing. ~** B

o B A reply was submitted- by the education __ins_ti_tu_te vide its létter A

HPS/GEN/0615/2019.20 dated 23/04/2019 stating’ that thie schoy| hag alr‘eatiy'piugge}]

the borewell and will permanently piug the borewefls-in a shore period: Hoviever, no

lima fimit to permanently piug the borewells has been submitted " By the edUC;;t;c;-i'-'~

Aililite, Education institute has furllier submitted that the 0G set or 80 kya Capdicityid

hes now bRoen equipped with canopy. and adequa_tga stack height and also .the: M5

FRAL
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gererated is‘not being burn now. However, the education Institute has failed t0 c:éJ'?,?";r
- about the disposal of the MSW generated from its. premises & has. ot appliac ,
obtaining consents tq operate as yet, T T SR, | N bl
" Thus, the institute- has failed to cbtain NOC/Consent to operate Of -7
30ard under_the Water (Prevention & Control of ‘Pollution) Act, 1974 and the AiF
(Prevention & Control:of Pollution) /Act,. 1981 and is willfully causing water and ai
polluticn in the vicinity, thus violating the-provisions of said Acts. g T
© U0 Also, the institute has failed to attend the observations a5 aised by B2
Board and is in operation-without valid consents of the Board as well as in wG"]_t'on of
5 the provisions of the-Water (Prevention & Control of Pollution) Act, 1974 and the Air
h (Prevention & Control of Pollution) Act, 1981. s o
_ . Therefore, the industry was served with Show cause notice for violation
of the provisions of Wate: (Prevention & Control of Pollution) Act, 1974 and the Al
(Prevention & Control ‘of Pollution) Act, 1981 alongwith an opportunity of persons:
hearing before Senior Environmental Engineer, ZP-11, patiala on 25.07.2619.
Sh. Anil Mittal, Chairman of the Sehool of the appeared before t'he: Sr
. Envirenmental Engineer,-Zonal Office-11, Patiala on:25.07.2019 and submilted written
replv and same has been taken ‘on, record. In the reply, he submilled that the schodi
" has already provided-tanopy and-stdck-of adequate height with the DG set of capacity
80 KVA and burining of Municipal Solid Waste generated from the school permises has
3 baen stopped. He furthier mentioned that the boreweils earlier provided by the school
& has been pefmanently plugged and the compliant made by Sh. Harbans Singh S/o Sh.
B Gurcharan Singh and others has already been withdrawn.
After hearing, the officer of the Board and representative of the School, 5.
Environmerntal Engineer, Zonal Office-I, Patiala decided as under: - ’
i aining consent to operate under the Water

- v o

1. The institute will apply for obt
{ ; A ClPraevention '&'Cc’mtl’ﬁi "Oi‘-fPE)’IIUti'or'l)’"/’-\'dl‘}“i‘B"/"L’i'"a"i"lG e Aur (rreverition & Covitrorof =
 Poliution) Act, 1981 alongwith, requisite document and fees to the Board withir *
15 15'5“5\;5.5 R e M P e
2 Environmental Engineer, Regional Office, Sangrur shall visit the institute after 15.
days\t'o verify the contentions of the institute given' by it during hearing and

thereafter process the Consent applciations of the institute on merits, -

You are requested to comply with the aforesaid hearing decisions  in
stipulated period SR 4_

for Sr.Environmental Engineer;
- Zonal Office-11, Patiala

 Endst. No. 21285 —
‘ A copy of the abov
pollutior: Control Board, Regional

Dated 375 7 f Y
e is forwarded to the Environmental Engineer, Punjab [ "
Office, Sangrur for.informati Tand pecessary action.

| 2Ploail)
or Sr. Environmental Engineet,
+ . Zonal Qffice-T1, Patiala

d
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